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ORDER 

I.A. 287/2024 

1. Counsel for the erstwhile Director submits that he does not press the 

reference made in Para 9 of Page 5 of the present IA, and, hence, he does not have 

any complaint against IRP.  

2. Counsel for the IRP submits that the formal application filed by him vide 

diary No. 2709138/00811/2024 is pending before the Registry for scrutiny.  

3. Counsel for the erstwhile Director submits that the matter has been settled 

and the submission preferred in this application is only to be allowed especially 

in view of the order of Hon’ble NCLAT in Company Appeal No. 1017/2022 



wherein the Hon’ble NCLAT has observed that in exercise of the powers under 

Rule 11 of the NCLT Rules, the Adjudicating Authorities are empowered to allow 

the withdrawal of the application on the basis of the settlement between the 

Applicant and the Corporate Debtor. 

4. In view of the submissions made by both the Counsel for the IRP and the 

erstwhile Director, we allow this application in terms of the Prayer in Clause VI 

(c) of the IA. The main Company Petition is allowed to be withdrawn. 

           Sd/-     Sd/- 
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